
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAb BENCH 

AT HYDERA8RD. 

0..A.No.1328 of 1993. 

Between 	 Dated: 8.3.1995. 

1. T.Jaya Prasad. 13. Smt. 	G.Shobha Rami. 

2. Chandra Noun. 14, Smt. 	9.Kamesuari. 

3. D.Narsinga Rao. 15. K.Rimàsh Sabu. 

4. V.Sathyanarayana Ilurthy 16. Smt. 	S.Savitri. 

5. D,Janakj Devi. 17, Smt. Y.Shshikala. 

6. D.Satyanarayana. B. Smt. B.Radha Bai. 

7, R.N.Khurana,  Jagath Rao. 

B. Smt. 	N.Ceet,  G.Shankar, 

9. Shiva Sbankarappa. 21, J.Sudhakar Rao. 

10, Smt. R,Savjthrj, 22. P,Naljnj Mohan Rao. 

11. M.A.Ngaraja f?2Q, 
12. Smt. 	J,Usha Rarij 

(Si No.1 	to 22 are 	the employees of Defence Electronics Rese- 
arch Laboratory(DRDO), 	Hyderabad. 

Applicants 

And 

Union of India, Rep, by the Secretary and Scientific Ad-
viser to the Minister of Defence and Ministry of Defence 

(DRDO), Defence Head Qnrtrs, Sena [3havan, New Delhi. 

The Director of Personnel, Defence Research and Develop-
ment Orgn.(DRDO), Ministry of Defence (R&D), Defence 
Headquarters, Sena Bhavan, New Delhi. 

The Director, Defence Electronics Research Laboratory, 
Ministry of Defsnce(DROD), Chandrayanagutta Lines, Hyd. 

Respondents 

Counsel for the Applicants 	: Sri. Ramesh Babu 

Counsel for the Respondents 	Sri. N.V.Raniana, Rddl. CCSC. 

CORAFI: 

Hon'ble fIr. A,B.Gorthi, Administrative Member 

Contd: . . .2/- 

It  t 



• 

Copy to:- 

1 • The Secretary and Scientific Adviser to the Ministry of 
Defmnce and Ministry and Ministry of De?ence(DRDO), 
Defence Head Quarters, Sena Ehavan, New Delhi. 

The Director of Pesonne1, Derence Research and Develop-
ment Orgn.(DRDO), Ministry of De?encn(R&O), Defence 
Headquarters, Sena Shavan, New Delhi. 

The Director, Defence Electronics Research Laboratory, 
Ministry of Defance(ORDO), Chndrayanaçutta lines, Hyd. 

One copy to Sri. Ramesh Babu, Law Firm, 1-1-526, Ground 
floor, Iqbal Planzii, Golconda X roads, Hyd-BO. 

One copy to Sri. N.V.Ramana, Addi. CGSC, CAT, Hyd. 

Dne"wpy to Librar'y, CAT, Hyd. 

One spara copy. 	 -. 

Rsrn/- 

) 
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O,A. 1328/93. 	 Ot. of Decision : 8.3.95. 

ORDER 

As per Hon'ble Shri A.B, Gorthi, Member (Admn.) 

The relief claiflbd Ly the applicants is for a declaration 

that they are entitled to 6 advance  incentive increments on the 

acquisition of higher qualification, such as IEIE/AP1IE/M.Scs, or 

equivalent, from the date  of  acquisition of such higher qualifi-

cation. 

In view of the counter affidavit filed by the respondents 

there is no need to elaborately examine the merits or demerits of 

the case of the applicants. The respondents in their counter have 

Stated as under:- 

"The sys€ern of grant of advance increments to Engg. 

Graduates is not in vogue in ORDO on the date on which 

permission was granted to them to study or on the date 

of acquiring higher technical qualification by the applicants 

and hence they were not given the benefit of advance incre-

ments. However, assubmitted above, it is under active 

consideration by the Govt. to give a lump-sum amount as 

an incentive. As and when a decision is arrived at by the 

Govt. the applicants will be given the benefit, it is 

applicable to them". 

A- 
In view of the above aesenmen-t made by the respondents 

in their counter affidavit, this application is disposed of with 

a direction'o the respondents to take a final decision in the 

matter, within a period of 6 months from the date of communication 

of this order. No order as to costs. 

- .Gorti3 
Nember(Admn. 

Dated : The 8th March igys, 	 ,. (Dictated in Open Court)  
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TYPED BY 
	 CP1PARE.DB\' 

CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ADMINI2tRATflJE TRI2UNL 
HYDERA BAD BENCH 

THE HUN'BLE MR.q.\1.HARIDAsMN 	MEMBER(3) 

AND 

THE HDN'BLE FIR.R.B.GORTHI 	MEMBER(R) 

DATED  

.DRDERJJUDCEMENT. 

Nj$I-R-PfrTPTNo. 

D.A.NE. 

Adm&tted and Interim directions 
issud 

A1p4ed 	 . 

KisPosod of with Directions 

H Dismissed 

Dimi\sedas withdrawn 

Disniised for Default. 

Re 

qrder as to costs. 
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